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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Response Affidavit on behalf of
Uttarakhand Pollution Control Board

in
Original Application No. 147 of 2024
Hardeep Sharma Applicant
Versus
Ramesh Chandra Arya & Ors. Respondent

AFFIDAVIT of Naresh Goswami,
aged about 45 Years, S/o Shri P.G.
Goswami Presently posted as
Regional  Officer,  Uttarakhand
Pollution Control Board, Regional
A Office, Kashipur, District Udham’
= | Singh Nagar.

i o { Notan- Public} ,
| * ) *‘_R’“qnm!r; : *7-

6071 5 .
Deponent
V‘/

I, the above-named deponent does hereby solemnly affirm and state on

Jo. 17F
F
oath as under: -

1) That the deponent is presently posted as the Regional Officer,
Uttarakhand Pollution Control Board, Regional Office, Kashipur,
District Udham Singh Nagar is duly authorized by the competent

authority and is competent to sign and swear the instant affidavit.

That the above noted Original Application was listed for hearing
{=
on 15.02.2024, wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions:
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“

5. In view of the averments made in the application, we also
consider it appropriate that a Joint Committee he constituted to
verify the factual position and suggest appropriate rem
action. Accordingly, we constitute a Joint Committee compr
of representatives of CPCB, DFO, Udham Singh Nagar, State
PCB and District Magistrate, Udham Singh Nagar and direct the
same to meet within two weeks, undertake visits to the site, look
into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the
factual position and suggest appropriate remedial action. The
State PCB will be the nodal agency for coordination and

compliance.

edial
ising

6.  Factual and Action taken Report by the Joint Committee
and reply/response by the respondents be filed within two months
by email judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.

.........

That in compliance of the aforesaid directions, the Joint
Inspection Report of Joint Committee has been submitted before

the Hon’ble Tribunal for kind consideration.

That the present ma&er pertains to the illegal felling of trees in
land bearing Khata No. 00027, 00125, 00126 & 00208 (total land
area - 9.910 hectares) at Village Chandpur, Tehsil Kashipur,
District Udham Singh Nagar. The said land was owned by (i) Shri
Nakul Kumar, (ii) Shri Sudhir Kumar, (iii) Shri Manish Kumar,
(iv) Smt. Rajesh Gupta and (v) Shri Suresh Kumar Gupta and was
sold out in 72 parts/plots.
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That, the District Horticulture Officer, Udham Singh Nagar has
accorded permission for the felling of 128 Mango trees to Shri
Manish Gupta (39 trees), Shri Sudhir Kumar Gupta (44 trees) and
Shri Nakul Kumar Gupta (45 trees) vide letters dated 19.01.2023
& 06.02.2023, while permission for felling of 22 Leechi trees was
also granted to Shri Sudhir Kumar Gupta vide letter dated
19.01.2023. Moreover, in continuation of complaint received
through CM Helpline, the Forest Department reported that in
addition to 150 trees for which permission has been granted by
the District Horticulture Officer, 88 more trees were also illegally
felled, for which penalty of Rs. 4.40 Lakh were recovered against
Shri Manish Gupta and Shri Naresh Gupta under section 4 & 10

of the Tree Protection Act, 1976.

That the Joint Team constituted by the District Magistrate,
Udham Singh Nagar has counted the trees in the presence of Shri
Hardeep Singh (complainant) .and land owners on dated
26.09.2023 and recorded a total of 879 trees, comprising of
Mango- 505 trees, Leechi-320 trees, Nashpati-50 trees, Jackﬁu.it-

02 trees and Jamun-02 trees in the land in question.

That the Joint Committee constituted in the matter of O.A. No.
14/2024 has also undertaken counting trees in the presence of Shri
Hardeep Singh (complainant) and land owners on 08.05.2024 &
10.05.2024 and recorded a tofal of 703 trees, comprising of
Mango-411 trees, Leechi-263 trees, Nashpati-25 trees, Jackfruit-

02 trees and Jamun-02 trees.
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That it is evident from the Joint Committee report, a total of 264
trees were felled illegally, while penalty has been recovered from
violators against the illegal felling of only 88 trees by the Forest
Department. Action against the violator(s) is to be taken by the
concerned department. In this regard letter dated 21 .05.2024 has
been sent to the Divisional Forest Officer, Tarai West Forest
Division, Ramnagar (Nainital) and the District Horticulture
Officer, Udham Singh Nagar by Member Secretary, UKPCB for
necessary action in the matter. Copy of letter dated 21.05.2024 is

being marked and filed as Annexure No. 1 to this affidavit.

That the deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and orders passed by
them. The deponent has always made his sincerest efforts to carry

out the orders passed by this Hon’ble Tribunal in its letter and

~ spirit and shall continue to do so in the future.

N
W
A

¢ponent

Verification: -

L

KeJuQA//)\ EW, Advocate, do hereby declare that the

person making this affidavit and alleging himself to be
t\.\wn%.(ﬂn;,\mm. is the same person who is known to me from

the papers produced by him before me in this case.

Advocate

Enrol. No
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Solemnly affirmed before me on this day of #2-May, 2024 at Kashipur
at abouf«e.oo_AM/PM by the deponent who has been identified by the
aforesaid person. I have satisfied myself by examining the deponent
who understood the contents of this affidavit. 2

The person has signed in my presence on the affidavit.

rassed 2 Authe
e . 7 LD, e, 24

ic\Kashipuy (11.1,)

i
TPy 2024
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Annexure No. 1




